
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     
    Tuesday,  the 31st day of  March, 2020.

   Crl.M.P. No.1360/2020

Udhaya Kumar @ Udhayan ..Petitioner  
             /Vs./ 

Inspector of Police, 
Kaliakkavilai  Police Station,
Crime No.186/2019 of Kaliakkavilai  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  Prem  Sahayadhas,  u/s  439
Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 279 and 304(A) of

IPC @ 302 IPC.

The case of the prosecution is that on 08.08.2019 at about 8.30 P.M.,

while the father of the informant was riding his two wheeler reached near Sacred

Heart School at Padanthalumoodu, the driver of the bearing registration No. TN 75

AD 9268 drove the car in a rash and negligent manner and his on the back side of the

two wheeler and the informant's father fell down and at that time, the lorry bearing

registration No.KL 02 AC 3556 driven by one Rajan in a rash and negligent manner,

ran over the informant's father and he died on the spot.   Hence the charge.

 The  learned  counsel  for  the  petitioner  submitted  that  the  respondent

police  arrested  the  lorry  driver  and  he  was  released  on  bail  and  the  car  driver

surrendered before the Judicial Magistrate No.I, Kuzhithurai on 04.09.2019 and he



was also released on bail.    Due to political enmity, this false case has been foisted

against the petitioner.   The petitioner is innocent of the alleged offence and no such

occurrence took place as alleged by the prosecution and the petitioner never drove the

car on the date of occurrence.  The petitioner is in judicial custody from 05.03.2020.

The investigation of the case is almost over.   The petitioner is ready to abide by any

condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  on  08.08.2019  at  night  hours,  while  the  petitioner  drove  his  car  near

Padanthalumoodu, the deceased tried to over take the car and due to that there was

some wordy  quarrel  between  them and  the  public  intervened  and  pacified  them.

Subsequently,   the  petitioner  drove  the  car  and  hit  the  deceased  and  when  the

deceased fell down, the lorry ran over his body.    Originally the case was registered

u/s 304(A) IPC and subsequently it  was altered into 302 IPC.   The petitioner is

having several other previous cases and history sheet No.39/.2011  and he has serious

serious objection to grant bail to the petitioner.

   Considering the nature of the offence committed by the petitioner and

the   antecedents of the petitioner and also the objection raised by the learned Public

Prosecutor  and  also  other  facts  and  circumstances  of  the  case,  this  court  is  not

inclined to grant bail to the petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 31st day of   March, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Tuesday,  the 31st day of  March, 2020.

   Crl.M.P. No.1377/2020

Sivasankar S/o. Sekar (A2) ..Petitioner  
             /Vs./ 

Inspector of Police, 
Kottar  Police Station,
Crime No.14/2020 of Kottar  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru R. Jayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  302 IPC.

 The learned counsel for the petitioner stated in the petition filed through

online  that  the  petitioner  is  A2 and Al  is  also  in  remand and the  petitioner  was

arrested on 11.01.2020  and undertakes not to tamper the prosecution witnesses, if

any  and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A2 and he was arrested on 12.01.2020 and this is case of murder

and  the  investigation  of  the  case  is  under  premature  state  and  the  petitioner

suppressed the dismissal of his earlier bail application in the Hon'ble High Court and



he has serious serious objection to grant bail to the petitioner.

   A  perusal  of  written  objection  submitted  by  the  learned  Public

Prosecutor shows that the petitioner already moved Hon'ble High Court for bail and

the Hon'ble  High Court  dismissed the bail  application filed by the petitioner and

subsequently, he filed this petition before this court suppressing the earlier dismissal

by the Hon'ble High Court.  Therefore, this court is not inclined to grant bail to the

petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 31st day of   March, 2020.

         Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



  In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.     

Monday the 23rd  day of  March, 2020.

         Crl.M.P. No.1378/2020

1. Arumugam S/o. Ayyappillai  
2. Manoharan S/o. Subbaiah Pillai
3. Raja S/o. Sivaraman
4. Packiadhas S/o. Thiraviam          : Petitioners
            /Vs./ 

Sub Inspector of Police, 

Kottar Police Station,  

Crime No.117/2020 of  Kottar Police Station,  

Rep. by P.P. Nagercoil. : Respondent 

This petition is filed by Advocate Thiru I. Berry,  u/s 439 Cr.P.C. praying

to grant bail to the petitioners. 

              ORDER

Perused the petition and written submission of learned Public Prosecutor.

The petitioners  have been charged for  the  offence  u/s  77 of  Juvenile

Justice (Care and Protection of Children ) Act, 2015 and Section 6(a) and 24(1) of

Cigarette and other Tobacco Products Act, 2003.

The case of the prosecution is that on 17.03.2020 at about 20.30 hours,

while the respondent police along with other police officials was on raid, they found

that  the  petitioners  kept  some  contrabands  such  as  cool  lip  tobacco,  loyal  filter

tobacco and pan masala tobacco and VI tobacco in the house belongs to one Suresh.

The learned counsel  for  the petitioners submitted in the petition filed



through online that the respondent police arrested the petitioners on 17.03.2020 and

the  petitioners  are  innocent  of  the  offences  alleged  against  them  and  but  the

respondent police purposely added non bailable offences and that itself clearly shows

the  ill  motive  of  the  police  and  the  petitioners  are  not  having  any  antecedents.

Therefore this court pleased to consider the critical situation of corona in the nation,

and grant bail to the petitioners. 

 The learned Public Prosecutor stated in the written submission that the

investigation is under premature stage and the accused committed an offence against

youth and it is too early to consider the application.  

  Considering the nature of offence committed by the petitioner and   the

period of custody  and also other facts and circumstances of the case, this court is

inclined to grant bail to the petitioners with conditions. 

In the result,  the petitioners are ordered to be released on bail on their

executing a own bond for Rs.10,000/-  and accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 31st day of March, 2020.

                    
Sd/- S. Arulmurugan,

                Principal Sessions Judge.
To 
The Judicial Magistrate No.II, Nagercoil.
The  Sub Inspector of Police, Kottar Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioners.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Tuesday,  the 31st day of  March, 2020.

   Crl.M.P. No.1379/2020

Sharon Prabhu @ Prabhu S/o. Samuel (A5) ..Petitioner  

             /Vs./ 

Inspector of Police, 
Thuckalay  Police Station,
Crime No.107/2020 of Thuckalay Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  V. Jerome,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 174 Cr.P.C. by the

Railway Police, Nagercoil  in crime No.6/2020 and subsequently @ u/s 147,. 148,

294b), 302, 201, 120(b) of  IPC by the respondent police.

The  case  of  the  prosecution  is  that  the  informant  is  the  brother  of

deceased and on 23.01.2020  at about 8.00 P.M., the petitioners who are the friends of

deceased  called  him  and  thereafter  the  deceased  did  not  come  to  home  and  on

24.01.2020, the informant found that his brother died and his body was in a railway

track in between Eraniel to Kuzhithurai.  

 The learned counsel for the petitioner stated in the petition filed through



online that  the petitioner  is  A5 and on the confession given by the A1,   he was

included as an 5th accused  and his name is not found in the complaint and he is in

custody from 15.03.2020  and the petitioner is ready to abide by any condition and

prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A5 and the co-accused are still absconding and the investigation

is in premature stage and four other previous case is pending against the petitioner

and he is in judicial custody from 15.03.2020 and he has serious serious objection to

grant bail to the petitioner.

   Considering  the   antecedents  of  the  petitioner  and  the  stage  of  the

investigation and also the objection raised by the learned Public Prosecutor and other

facts and circumstances of the case,  this court is  not inclined to grant bail  to the

petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 31st day of   March, 2020.

         
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Tuesday the 31st day of March, 2020.

     Crl.M.P. No.1380/2020

Sunder Raj  S/o. Thankappan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Karungal Police Station,
Crime No.62/2020 of Karungal Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  D.  David,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 420, 352 and

506(ii) of IPC and Section 4 of Woman Harassment Act.

 The case of the prosecution is that on 20.03.2020 at about 2.30 P.M.,

while the informant along with her mother came at Chenkonam junction and asked

the petitioner to return back her jewels and money, which were given by her to him,

the petitioner used filthy language against the informant and pulled her dress and

pushed her down  and threatened her by showing stick.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent to the alleged offences and no previous cases

were pending against him and the defacto complainant and the accused was having

love affairs previously and later on, the defacto complainant married one Madhan

Singh and due to wreck vengeance, she lodged a false complaint.  The petitioner is in

judicial custody from 21.03.2020.    The petitioner is ready to abide by any condition

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the accused person suppressed his marriage and had looted the dowry articles worth

about Rs.12,00,000/- and 40 sovereigns of gold and when questioned by the defacto

complainant, he had abused and assaulted her.  The investigation of the case is under

the premature stage.   If the petitioner is released on bail, there is a possibility for

tampering the witnesses.  

   Considering the nature of offence committed by the petitioner and the

duress of custody and other facts and circumstances of the case, this court is inclined

to grant bail to the petitioner. 

In  the result,   the petitioner  is  ordered to  be released on bail  on his

executing a own bond for Rs.10,000/-  and accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 31st day of March, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Sub Inspector of Police, Karungal Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 



 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Tuesday the 31st day of March, 2020.

     Crl.M.P. No.1381/2020

P. Mani @ Ottaikanmani S/o. Palaiyan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Manavalakurichy  Police Station,
Crime No.24/2020 of Manavalakurichy Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  R.  Justus,  u/s  439 Cr.P.C.,

praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1)(i) and 4(1)(A) of

Tamil Nadu Prohibition of Act.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent to the alleged offences.   The petitioner is in

judicial custody from 09.03.2020.    The petitioner is ready to abide by any condition

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the  respondent  police seized the commercial  quantity  of  36  bottles  of  liquor  and



chemical  analysis report  reveals that it  contains huge quantity of Atropine,  which

endanger the life of the innocent people.  Moreover proceedings of Goondas Act on

the accused is in process and he has serious objection to grant bail to the petitioner.

   Considering the nature of offence committed by the petitioner and also

considering the period of custody and other facts and circumstances of the case, this

court is inclined to grant bail to the petitioner. 

In  the result,   the petitioner  is  ordered to  be released on bail  on his

executing a own bond for Rs.10,000/-  and accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 31st day of March, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Sub Inspector of Police, Manavalakurichy Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Tuesday the 31st day of March, 2020.

     Crl.M.P. No.1382/2020

V. Rajakumar S/o. Vijayakumar (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Thuckalay  Police Station,
Crime No.68/2020 of Thuckalay Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Jeyachandran,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 323, 506(i)

IPC @ u/s 294(b), 323, 304, 506(i) IPC.

The case of the prosecution is that on 09.02.2020 at about 8.30 P.M., the

husband of the defacto complainant came to the hospital to see his mother in law and

at that time the security guard asked him about the reason to come inside the women's

ward and  kicked him on his abdomen and accompanied person also assaulted him on

the face and subsequently he died on 13.02.2020.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent to the alleged offences and he has been falsely

implicated in this case as an 2nd accused and his name is not found in the FIR.   The

place  of  occurrence  is  inside  the  hospital  and  the  petitioner's  small  child  was

hospitalized there and taken treatment in the government hospital, Thuckalay near

women's ward from 08.02.2020 to 10.02.2020.   He did not cause any injury on any

part of the deceased.   The petitioner is in judicial custody from 14.02.2020.  The

petitioner has reasonable fear in mind that he will affect in corona virus, if he is in jail

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the co-accused is still absconding and the earlier application has been dismissed and

there is no change of circumstances.   

   Considering the nature of offence committed by the petitioner and also

considering  the  period  of  judicial  custody  of  the  petitioner  and  other  facts  and

circumstances of the case, this court is inclined to grant bail to the petitioner. 

In  the result,   the petitioner  is  ordered to  be released on bail  on his

executing a own bond for Rs.10,000/-  and accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 31st day of March, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The  Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 

 





 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Tuesday the 31st day of March, 2020.

     Crl.M.P. No.1383/2020

Edwin Lawrence Raja S/o. Justin Samuel (A2) ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Karungal  Police Station,
Crime No.58/2020 of Karungal Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru S. Thanumalayan @ Hari,  u/s

439 Cr.P.C., praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 342, 354,

387, 420 506(ii) IPC.

The case of the prosecution is that on 16.02.2020 at about 10.00 A.M.,

obtained Rs.5 lakhs from the informant giving false promise to obtain loan from the

bank and on 13.03.2020 at about 11.00 A.M., the petitioner took the informant in his

car  and misbehaved with her  and when she refused,  he assaulted and abused the

informant. 

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner is innocent to the alleged offences and he is chronic hear and

sugar patient.  The petitioner is in judicial custody from 16.03.2020.  The petitioner

is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the accused has looted Rs.5 lakhs under the promising of arranging loan and also

misbehaved with the defacto complainant in his car.

   Considering  the  nature  of  offence  alleged  to  be  committed  by  the

petitioner  and  also  considering  the  period  of  detention  and  other  facts  and

circumstances of the case, this court is inclined to grant bail to the petitioner. 

In  the result,   the petitioner  is  ordered to  be released on bail  on his

executing a own bond for Rs.10,000/-  and accordingly  this  petition is  allowed.  

Pronounced by me in open court this the 31st day of March, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The  Sub Inspector of Police, Karungal Police Station.
The Superintendent, District Jail, Nagercoil. 
The counsel for the petitioner. 

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Tuesday,  the 31st day of  March, 2020.

   Crl.M.P. No.1384/2020

Ramesh Kumar  S/o. Thankappan ..Petitioner  
             /Vs./ 

Sub Inspector of Police, 
Crime No.9/2019 of Arukani Police Station.
Crime No.220/2019 of Kaliyakkavilai Police Station.
Crime No.236/2019 of Marthandam Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Tmt. Ajitha, who is the wife of petitioner, u/s 439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 411 IPC in crime

No.9/2019 of Arukani Police Station and for the offence u/s  u/s 457 and 380 IPC in

Crime No.220/2019 of Kaliyakkavilai Police Station and in crime No. 236/2019 of

Marthandam Police Station

The case of the prosecution is that the petitioner committed a theft of

gold articles and money.   Hence the charge.

 The petitioner's wife stated in the petition filed through online that she is

residing with the parents of the petitioner and the petitioner is innocent and they are

having two children and the petitioner is the only breadwinner of the family  and the



petitioner is in custody for more than 35 days  and the petitioner is ready to abide by

any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner is A2 and he was arrested on 23.02.2020 and the accused is having

three previous cases.

   Considering the nature of offence committed by the petitioner and the

antecedents  of  the  petitioner  and  also  the  objection  raised  by  the  learned  Public

Prosecutor and other facts and circumstances of the case, this court is not inclined to

grant bail to the petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 31st day of   March, 2020.

         
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
    Tuesday,  the 31st day of  March, 2020.

   Crl.M.P. No.1385/2020

Irfan @ Irfan Ali S/o. Mohamed Kaboor ..Petitioner  

             /Vs./ 

Inspector of Police, 
Kottar Police Station,
Crime No.234/2019 of Kottar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate J. Jawahar, u/s 439 Cr.P.C., praying to

grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 379 IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that  the petitioner is   in custody from 12.03.2020 and this is  the 2nd bail

application and the petitioner is ready to abide by any condition and prayed for  bail

to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that   the

present petitioner involved so many other previous similar nature of theft cases  and

he has serious serious objection to grant bail to the petitioner.

   Considering the antecedents of the petitioner and the  objection raised by



the learned Public Prosecutor and also other facts and circumstances of the case, this

court is not inclined to grant bail to the petitioner.

In the result, this petition is dismissed.

Pronounced by me in open court this the 31st day of   March, 2020.

         
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 


